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O.As.591 to 596 of 1995*1' 

Heard Shri P.0 .Mohapatra, 

learned counsel for the applicants. 

The applicants sutznit that 

they were engaged for casual work during 

the years 1985 and 1986. They like to 

be considered for similar engagenent in 

future, whenever work is available. The 

applications are disposed of,at the admission 

stage, with direction that the applicants 

be suitably engaged whenever work is 

available. 
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